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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No.

T.A. No.

521/90
199

DATE OF DECISION 15.2.1991.

Shri R.^uthuraman

Versus

Chief Sacretaryy Qglhi Admn

Mra .Ashska Jain,

Applicant

Respondent s

_Advocate for the Respqndent(s)

CORAM

Ths Hon'Me Mr. P.K.KARTHA, UICE CHAIRHAN(3)

The Hon'ble Mr. 0 .K.CH (iKRfiWORTY, l>lEWEER(a)

1. Whether Reporters of local papers may be allov^ed to see the Judgement ?

2. To be referred to the Reporter or not ? /Vu

3. Whether their Lordships wish to see the fair copy ofthe Judgement ?A
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

JUDGEriENT

( 3UDGEP1£NT OF THE BENCH DELIuErEO BY
HON'BLE MR. D.K.CHAKRAVORTY, MEMBER)

^ The grievance of the applicant,uh© is u«rking
as a Stenagraphor in the affica of the Presiding Officer,

Industrial Tribunal ,and Labour Courts,is that the raspondents

ba directed ta pay him the difference of auertime allouanca

duo tea him in comparisjsn ta the acnQunt paid to Shri Wsd

Prakash Gupta.

2. The applicant has uerked in the Raj Niuas Press

Office frem 25.7!<*eO ta 16«12»86. During that period, ho had

been asked to work bay§na effice hours fgr which svertime

alleuancc is admissible at the then rate ef Rs.3.45 par heur.

He has alleged that Shri Ued Prakash Gupta, Assistant, uas

given mars overtime all®uanca than him, though they worksd

for the same duration.
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®pplicant has nat prsduced any descumant

ta substantiate the allegation made by him. The
/

respandents haua deniad having mated eut discriminatory

treatment to him. As the applicant has not substantiated

his allegation, he is nat entitled to ths relief as prayed

for by him. The applicatian is dismissed at the admission

stage itself, leaving the parties t© bear their BUin
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( D.K.CHAKRAUo'rTY) ( P.K.KARTHA)'
MEi^lBER, VICE CHAIRpqAN


